GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 3307

TO BE ANSWERED ON THE 215" MARCH, 2023/ PHALGUNA 30, 1944 (SAKA)
CYBER CRIMES/FRAUDS
13307. SHRI Y. DEVENDRAPPA:

SHRI P.V. MIDHUN REDDY:

SHRI DILIP SAIKIA:

SHRI DEVJI M. PATEL:
Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether the cases of cyber crime/fraud, sexual abuse, extortion and
financial fraud have increased 200 percent in the country during the last

three years;

(b) if so, the details thereof and the total cases registered during the last
three years, State-wise;

(c) the average time taken to resolve cyber crime cases;

(d) the total funds allocated to State Governments by the Union Government
to check cyber crimes and the funds utilized by the States, State and
yearwise;

(e) the details and the total number of people who have been punished for
cyber crimes including cyber bullying and cyber stalking during the last

three years, year-wise; and

(f) whether the Government proposes to frame a new law to prevent such
cyber crimes in the country and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY KUMAR MISHRA)

(a) to (e) : With enhanced use of cyber space, number of cyber crimes
including frauds is also increasing. The National Crime Records Bureau

(NCRB) compiles and publishes the statistical data on crimes in its
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publication “Crime in India”. The latest published report is for the year 2021.
As per the data published by the NCRB, State/UT wise and Crime Head-wise
details of cases registered, persons arrested, persons charge-sheeted and
persons convicted under cyber crimes (involving communication devices as
medium/target) during the period from 2019 to 2021 are at the Annexure-l &
Il respectively.

‘Police’ and ‘Public Order’ are State subjects as per the Seventh Schedule of
the Constitution of India. The States/UTs are primarily responsible for the
prevention, detection, investigation and prosecution of crimes including
cyber crime through their Law Enforcement Agencies (LEAs). The law
enforcement agencies take legal action as per the provisions of law against
persons involved in cyber crime. The Central Government supplements the
initiatives of the States/UTs through advisories and financial assistance

under various schemes for their capacity building.

To strengthen the mechanism to deal with cyber crimes in a
comprehensive and coordinated manner, the Central Government has
taken steps for spreading awareness about cyber crimes, issuance of
alerts/ advisories, capacity building/ training of law enforcement
personnel/ prosecutors/ judicial officers, improving cyber forensic facilities,
etc. The Government has established the ‘Indian Cyber Crime Coordination
Centre’ (14C) to provide a framework and eco-system for LEAs to deal with

cyber crimes in a comprehensive and coordinated manner.
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The Ministry of Home Affairs has provided financial assistance to the
States/UTs to the tune of Rs. 122.24 crore under Cyber Crime Prevention
against Women & Children (CCPWC) scheme for their capacity building such
as setting up of cyber forensic-cum-training laboratories, capacity building

and hiring of junior cyber consultants.

The Ministry of Home Affairs has provided central assistance under
‘Assistance to States for Modernization of Police’ Scheme to the State
Governments for the acquisition of latest weaponry, training gadgets,
advanced communication/forensic equipment, Cyber Policing equipment
etc. The State Governments formulate State Action Plans (SAPs) as per
their strategic priorities and requirements including combating cyber
crimes. State wise detail of the amounts of Central financial assistance
disbursed under this scheme during the last 3 financial years is placed at

Annexure-Ill.

(f): The Law Enforcement Agencies utilize the provisions of the Indian Penal
Code (IPC) and Information Technology( IT) Act, 2000 to deal with cyber

crimes.
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State/UT-wise Cases Registered(CR), Cases Chargesheeted(CCS), Cases Convicted(CON), Persons Arrested(PAR), Persons Chargesheeted(PCS), Persons Convicted(PCV) under Total Cyber Crimes during 2019-2021

st | state/uT 2019 2020 2021
CR CCS CON PAR PCS PCV CR CCS CON PAR PCS PCV CR CCs CON PAR PCS PCV
1 | Andhra Pradesh 1886 235 3 452 344 5 1899 314 6 475 446 9 1875 374 8 363 515 8
2 | Arunachal Pradesh 8 0 1 0 0 30 1 0 12 1 0 47 3 0 5 3 0
3 | Assam 2231 349 13 1636 733 13 3530 385 0 1717 395 0 4846 579 2 6096 931 2
4 | Bihar 1050 288 4 1014 519 17 1512 651 0 751 727 0 1413 424 2 980 520 2
5 | Chhattisgarh 175 94 13 139 136 19 297 152 3 209 188 3 352 200 0 260 245 0
6 | Goa 15 20 0 3 25 0 40 6 0 15 15 0 36 18 0 42 22 0
7 | Gujarat 784 447 0 1083 1064 0 1283 475 0 942 906 0 1536 715 0 1395 1394 0
8 | Haryana 564 188 6 314 288 10 656 221 0 347 323 0 622 326 3 647 601 4
9 | Himachal Pradesh 76 20 2 44 24 2 98 31 0 46 39 0 70 63 1 68 77 1
10 | Jharkhand 1095 344 19 402 568 19 1204 462 125 820 791 131 953 400 25 1414 1215 45
11 | Karnataka 12020 111 9 446 183 10 10741 2842 2 489 2916 2 8136 5801 10 615 5967 12
12 | Kerala 307 176 2 220 214 2 426 161 0 299 179 0 626 287 2 447 345 2
13 | Madhya Pradesh 602 405 18 659 531 24 699 445 14 692 598 15 589 487 50 803 802 119
14 | Maharashtra 4967 980 7 1739 1470 9 5496 902 3 1735 1238 3 5562 1428 23 2475 1914 60
15 | Manipur 4 0 0 8 0 0 79 0 0 17 0 0 67 2 0 31 2 0
16 | Meghalaya 89 2 0 3 3 0 142 1 0 9 7 0 107 6 0 2 8 0
17 | Mizoram 8 4 0 5 5 0 13 8 2 4 8 2 30 20 3 31 21 3
18 | Nagaland 2 0 0 0 0 0 8 0 0 0 0 0 8 0 0 1 0 0
19 | Odisha 1485 220 0 316 351 0 1931 282 0 369 396 0 2037 313 0 363 412 0
20 | Punjab 243 90 5 259 118 9 378 106 1 298 162 1 551 188 4 416 247 4
21 | Rajasthan 1762 312 35 571 556 41 1354 340 24 541 520 32 1504 502 23 861 864 40
22 | Sikkim 2 1 0 3 2 0 0 0 0 0 0 0 0 0 0 0 0 0
23 | Tamil Nadu 385 113 8 400 161 10 782 135 7 516 237 9 1076 147 6 612 198 8
24 | Telangana 2691 847 10 748 1564 11 5024 939 280 1169 1158 282 10303 1361 19 1478 2179 21
25 | Tripura 20 4 0 1 5 0 34 5 0 6 5 0 24 10 0 8 10 0
26 | Uttar Pradesh 11416 3705 201 4324 5258 272 11097 4987 642 6491 6427 878 8829 4407 292 6887 6006 387
27 | Uttarakhand 100 40 1 71 72 1 243 58 0 93 80 0 718 158 0 207 266 0
28 | West Bengal 524 104 4 215 124 4 712 178 0 203 313 0 513 307 17 246 336 17
TOTAL STATE(S) 44511 9099 360 15076 14318 478 49708 14087 | 1109 18265 18075 | 1367 52430 18526 490 26753 25100 735
29 | A&N Islands 2 0 0 0 0 0 5 5 0 3 5 0 8 3 0 12 4 0
30 | Chandigarh 23 9 5 14 14 6 17 3 1 4 3 2 15 6 0 9 7 0
31 | D&N Haveli and Daman & Diu 3 0 0 1 0 0 3 1 0 1 1 0 5 2 0 4 4 0
32 | Delhi 115 58 2 147 80 2 168 61 0 107 77 0 356 157 1 494 336 1
33 | Jammu & Kashmir 73 18 0 22 22 0 120 14 0 33 23 0 154 49 0 102 60 0
34 | Ladakh - - - - - - 1 0 0 0 0 0 5 0 0 0 0 0
35 | Lakshadweep 4 0 0 0 0 0 3 0 0 2 0 0 1 1 0 0 1 0
36 | Puducherry 4 3 0 8 8 0 10 5 0 5 5 0 0 0 0 0 0 0
TOTAL UT(S) 224 88 7 192 124 8 327 89 1 155 114 2 544 218 1 621 412 1
TOTAL (ALL INDIA) 44735 9187 367 15268 14442 486 50035 14176 | 1110 18420 18189 | 1369 52974 18744 491 27374 25512 736

Source: Crime in India
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Crime Heads-wise Cases Registered (CR), Cases Chargesheeted (CCS), Cases Convicted (CON), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) under Cyber Crimes during 2019-2021

SL Crime Head$S 2019 2020 2021
CR CCS | CON PAR PCS PCV CR CCS | CON | PAR PCS PCV CR CCS | CON | PAR PCS | PCV
1 Tampering computer source documents 173 42 2 60 62 8 338 76 20 153 134 23 55 51 0 106 72 0
2 Computer Related Offences 23734 | 3691 161 5174 5586 | 188 | 21926 6435 | 508 6499 7726 568 | 19915 | 10256 | 211 9577 | 12852 | 295
3 Cyber Terrorism 12 3 0 17 11 0 26 4 0 20 6 0 15 6 0 8 10 0
4 | Publicationiransmission of obscene fsewaly explclt | 403 | 1567 | 86 | 2531 | 2111 | 106 | 6308 | 2343 | 66| 38| 3170 | 82| 6598 | 2811 123 | 4819 | 3547 | 139
5 Interception or Monitoring or decryption of Information 9 8 0 8 8 0 7 3 0 3 3 0 2 1 0 0 2 0
6 (L:J;ma;l}:meorrlsz;sciezﬁcess/attempt to access to protected 9 9 0 9 9 0 2 0 0 0 0 0 3 0 0 0 0 0
7 Abetment to Commit Offences 0 0 0 0 0 1 1 1 1 0 7 4 0 5 5 0
8 Attempt to Commit Offences 14 10 0 16 14 18 12 16 14 0 5 3 0 3 3 0
9 Other Sections of IT Act 2699 | 451 50 727 690 78 1017 320 37 509 431 48 827 386 19 671 536 35
A Total Offences under I.T. Act 30846 | 5774 | 299 8535 8484 | 380 | 29643 9194 631 | 11059 | 11485 721 | 27427 | 13518 | 353 | 15189 | 17027 | 469
10 | Abetment of Suicide (Online) 7 6 0 12 12 0 10 6 0 12 7 0 10 10 0 13 12 0
11 | Cyber Stalking/Bullying of Women/Children 771 463 12 673 581 15 872 438 8 619 525 10 1176 702 15 870 830 16
12 | Data theft 282 28 1 59 42 1 98 137 75 205 195 75 170 33 3 156 42 4
13 | Fraud 6229 | 1119 18 2539 1980 40 | 10395 1688 | 221 2332 2268 246 | 14007 1815 30 3503 2988 73
14 | Cheating 3367 | 535 10 1249 1292 14 4480 771 60 1277 1163 85 6343 842 27 3977 1707 30
15 | Forgery 511 127 0 167 463 0 582 419 77 479 454 189 198 102 16 541 271 21
16 | Defamation/Morphing 19 4 0 5 4 0 51 4 0 15 6 0 31 " 0 13 12 0
17 | Fake Profile 85 35 0 45 43 0 149 43 2 65 65 2 123 39 1 47 43 1
18 | Counterfeiting 5 5 0 8 8 0 9 2 0 10 4 0 2 1 0 1 1 0
19 | Cyber Blackmailing/Threatening 362 109 2 296 145 2 303 121 6 203 153 6 689 238 2 1020 553 3
20 | Fake News on Social Media 188 60 1 171 94 1 578 145 1 213 207 1 179 148 0 145 185 0
21 | Other Offences 1974 | 883 23 1404 1204 31 2674 1123 9 1716 1501 14 2456 1198 36 1673 1624 39
B Total Offences under IPC 13800 | 3374 67 6628 5868 | 104 | 20201 4897 | 459 7146 6548 628 | 25384 5139 130 | 11959 8268 | 187
22 | Gambling Act (Online Gambling) 22 16 0 58 54 0 63 31 7 116 85 7 27 26 3 125 107 15
23 | Lotteries Act (Online Lotteries) 9 1 0 11 1 0 26 12 1" 14 12 1" 4 5 0 0 15 0
24 | Copy Right Act 34 10 0 8 11 0 49 24 0 44 36 0 32 28 0 40 38 0
25 | Trade Marks Act 1 3 0 2 3 0 5 2 3 2 0 1 0 0 0 0 0
26 | Other SLL Crimes 23 9 1 26 21 2 48 16 38 21 2 99 28 5 61 57 65
C Total Offences under SLL 89 39 1 105 90 2 191 85 20 215 156 20 163 87 8 226 217 80
Total Cyber Crimes 44735 | 9187 | 367 | 15268 | 14442 | 486 | 50035 | 14176 | 1110 | 18420 | 18189 | 1369 | 52974 | 18744 | 491 | 27374 | 25512 | 736

Source: Crime in India



Details of the funds allocated and released to the States during the last 3 years under the scheme of ‘Assistance to States for

Modernization of Police’

Annexure-ll
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(Rs. in Crore)

2019-20 202021 2021-22
S. No. State Allocation Released Utilised | Allocation Released Utilised | Allocation Released Utilised
1| Andhra 24.46 7536 | 3335 24.46 5,83 24.46 - -

Pradesh

2 | Arunachal
392 0 392 392 : :

Pradesh
3 | Assam 26.4 0 26.4 264 9.36 -
4 | Binar 27.62 9.42 5.46 27.62 19.12 6.03 27.62 - -
5 | Chhattisgarh 9.72 8.35 6.02 9.72 7.16 9.72 5.44 -
6 | Goa 1.03 0 1.03 0.22 1.03 0.26 -
7| Gujarat 2558 4119 25 25.58 25.58 - -
8 | Haryana 1148 18.48 1148 1148 1035 -
9 | Himachal 35 2749 | 1583 35 0.83 0.82 35 - -

Pradesh
10} Jammu & 39.9 4020 233 - -

Kashmir
1 | Jharkhand 9.21 7.08 271 9.21 9.21 - -
12 | Kamataka 38.37 1461 | 14561 38.37 9.14 9.14 38.37 3254 | 3254
13| Kerala 16.11 5401 | 4757 16.11 16.11 448 -
14 | Madnya 27.41 1445 | 1445 2741 27.41 678 -

Pradesh
15 | Maharashtra 4711 65.98 47.11 4711 - -
16 | Manipur 955 1075 | 89552 955 955 - -
17 | Meghalaya 3.75 6.63 297 3.75 3.75 - -
18 | Mizoram 477 34.63 18.2 477 1.14 1.14 477 - -
19 | Nagaland 10.74 1729 | 17.29 10.74 10.74 1703 | 1305
20 | Odisha 156 4245 | 4208 156 156 3.90 043
21| Punjab 16.42 3133 8.9 16.42 415 3.70 16.42 - -
22 | Rajasthan 31.26 27.28 27.04 31.26 1353 7.35 31.26 1353 10.40
23 | Sikkim 177 0 1.77 1.77 1.37 -
24 | Tamil Nadu 34.84 5662 | 36.01 34.84 34.84 - -
25 | Telangana 17.48 5758 | 57.35 17.48 4.16 4.16 17.48 8.74 8.74
26 | Tripura 7.84 497 497 7.84 572 2.60 7.84 6.75 276
27 | Uttar Pradesh 63.19 6275 | 6275 63.19 3202 | 2253 63.19 3202 | 2044
28 | Uttarakhand 337 543 5.03 337 337 5.84 084
29 | West Bengal 28.9 4653 | 3067 289 289 - -
Total 561.00 780.89 | 510495 52110 | 103.02° | 5747 52110 | 15839* | 9120

* Funds against allocations could not be released to most of the States as they had substantial unspent balances.




